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Conmitttee to study tbe wmUmt ot
totexnees, Boose Snrgmms mad 
Registrant In M U  Hospitals

38. SHRI M. RAM GOPAL REDDY: 
SHH1 SHRIKISHAN MODI:

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) whether Government have 
appointed a Committee to study the 
existing pattern of working of Inter
nee!;, House Surgeons and Registrars 
in Delhi Hospitals, and

(b) if so, the composition of the 
Committee?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKU):
(a) Ye*.

lb) The Committee is composed of 
the following:—

I. Shri Kartar Singh, Additional 
Secretary to the Government 
ot India, Ministry o f Health 
and Stonily Planning, New 
Delhî -Ouunnan.
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% Dr. D. V. Virfcer, Retired Direc
tor of Health Services, Gov* 
eroment of Maharashtra.— 
Member.

3. Dr. D. J. Reddy* Vice-Chancel- 
lor, Venkateswara University, 
Tirupati.—Member.

1  Dr. B. Mukhopadhyay, Retired 
Director of Health Services, 
Government of Bihar.—
Member.

5. Shri K. P, Soni, Deputy Secre
tary to the Government of 
India, Ministry of Finance, 
Department of Expenditure, 
New Delhi—Member.

6. Dr. R S. Chawla, Assistant 
Director General of Health 
Services, Directorate Gene
ral of Health Services, New 
Delhi.—Member-Secretary

Availability of Government Waste 
Land in the Country

39. SHRI B. & BHARUA* Will 
tiie Minister of AGRICULTURE be 
pleased to state:

(a) the total available Government 
waste land in the country; and how 
much of this land is cultivable;

tib) whether such cultivable waste 
lands have been distributed among 
landless agricultural workers; and

(c) if so, the total area of land so 
tar distributed in different States?

THE MINISTER: CMP STATE IN 
VB» MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a)
to Oc). The information is being col

lected from tbe State and Union Ter- 
ritories and will be $l*6«d 6a the 
Table of the Sabha as soon as Avail*
able,

Surplus Land IHstrlMed to LaatfJeas 
In States

40. SHRI B. S. BHARUA: Will 
the Minister of AGRICULTURE be 
pleased to state;

(a) the total area of land declared 
as surplus as a result of previous 
land reform measures, State-wise;

(b) how much of this land has been 
distributed m such States and how 
many landless people have been bene
fited by such distribution State*wise;

(c) total area of surplus expected 
to be made available as a result of 
the amended and ceiling laws in each 
State; and

(d) whether any State Government
has taken steps to distribute sur
plus land under the amended ceiling 
laws, and if so, the main features 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE);
(a) to (c). A statement baaed on the 
information made available by the 
State Governments, is laid on the 
Table of the sabha.

(d) The ceiling laws have been 
recently revised and rules for their 
implementation are being framed by 
the State Governments. Action Is 
being taken by the State Governments 
tor speedy and effective implementa
tion.




